TO BE PUBLISHED, IN PART-11 SECTION a(41) OF THE GAZETTE OF INDIA.

COVERNMENT OF INDIA
CENTRAL - BOARD OF DIRECT TAXES

NEW __DELHI

;' NOTIFICATION :s

IﬁCGﬁEJTﬁK.
Mo, /3 4/3. -(F'N"'15"/‘{/176'3"7.-"’); In ox‘e’rci&e of

the powsrs oonferred by Sub-Section{l) of & Leion 122 of the
Income=-tax Ast, 1201 ¢ 43 of 1981) and of alll other powers
enabling it in that behalf and in supers#ession of all previous
notifications in this regard, the Central Bdard of direct Taxes
hereby diregts that the Appellate Asgistant Lommissioners of
Tncome~tax of the Range, Speclfied in columd 1 of the Schedule
oplow shall perforn thelr funetions in respdet of all pFersons
and income assesssd to Incomne~tax or Superéﬂax in the Incoma-taXx
Wards, Cireles and Districts Specified in the sonresponding
entry in golumn 2 thereof := :

:: SCHEDULE s:

<
Range with Head Quarters Income~tax Circles, Ward s
: _ . &) Districts,
1 _ 2
1, Range~I, Bébrugarh 1y Company Cirecle, Dibrugarh.

i1) Salary Lirele, Dibrugarhb.
411) Sibsagar Cirele,

2. Range~il, Dibrupgarh 13 A Ward,] B-Ward and C-Ward
: ' : of Dibrug arh Lovele .
11) Centrai Cirecle, Dibrugarh.
141) E.D,Cud I.T.Cirele, -
Dibrug&rh.

3. Range~ILI, Dibruzarb. £) All otiler appeals of
_ . Dibrugﬂrh Cireles excluding
those fllotted to AACs,
Range~] and Range-II ,
Sihpuohrh . o



- t{2): =~

., 'Jorhat.Rangq y Jorhat,
5. Range,= I, Gauhati,

6. Range-II, Ga&hgti;

7+ Shillong Range, Shillong,

s

Wheka an Inconom

to another Range, appeals ari
that Income~tax Cirele,

the Appsllate Assistant
that Income-tax Circle, Ward
tranaterred shall fyom

Cormiagioner
Distriet

of the Range to
or Part thereos is

Where any particular-appéalfappea
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AN, Special
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takes effeoent toe the
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tax Circle, Ward,
thereot stands transferred by this notift
ging out of |
Ward or Distriet h
 Pending famedlately before the date of ¢hils
Comnissioner of t
or District
the date this notdg
be transferrsd to and dealt with by the |
whom the said
ﬁranaferred,

;
_Rhnga-

Jorhat Cirele,
Holaghat Cirele,
kﬁmapur Cirgle,

Addlg-£L='Whrd,
D= Ward,

Ward and Survey _
Gauhati Cirele.

L Wara,
;*Wﬁrdl
$pac1a1
ard of

pecial Circle, Gauhati,
ﬁhubri_Cirale.'

ALl other appeals of _
auhati Cirddes exeluding
hose alletted to AAC,

I, Gauhatd,

Nilbari Circle,

Spacial Circle, Shilleng.
Shlary Circle, Shillong,
Shiliong Cirsle.

Inphal Qircle. |

Slichar Circle.,

Edrimgani Circle.
Adartala Cirele,

Tdupur Cirele,
Nowgong Tlrele,

one Range
8se8s5nents made in

r Part thereof and
notiftication heforg
Range from whom

?r part thereot g
biaation takes effect,
Appellate Assistant
Circie, Ward -or

jeatioa.ﬁrum

he

18 was/ wors asalgned

ion before issue 92 this Notification to
Mbrugarh; ANy SBpecigl |
, Tezpu: Range and AN, Silghay Range ,

1l Range, Gauhatt H
and 1iz/are pending
fleation, anch appeal/

thiz Notification
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- BEXPLAN ATOR v KOTo
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ation hag becone neeonanry Consequent
bolitigy °f Silohgy Ranga, ezZphuy Range, Sp1, ange,
Dibrugarh Sp1, Range, Gauhge g R4 cregiiop °f Shillepn Rango,
ange-IJ, Dibrugarb, ange-[1] Dibrugapn and RangewII, Gauhaty
and opy oonlequential re-allocation of Jhrisdication of & in
the Commissioner's Charge, j '
Fform 4!
( This p te does ot 1Part of Nuti!icatibn
but gg intendey to ye Rerely clariricatmryl.

Copy rorwa‘rdﬁ to 1m
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45, Asansol Range, Asansol. i. Asansol.
2. Bankura. ‘

3. Purulis.
4. ¥idnapore.

45, Burdwan Range, Burdwan. 1, Burdwan.

2' Bi!bhum.
3. Hooghly.

where an Income-tax Circle, Ward or District or part thereof
stands transferred by this notification £rom ope Range to another
Range, appeals arising out of assessments made: in that Income=tax
circle Ward or District or part thereof and pemding immediately before

the date of this notification before the A pel: htn Assistant Commdssie
oner of Range from whom that Income~tax c:trclq. Ward or District or
part thereof is tr nsferred shall, from the date this notification
takes Offscts, be transferred to and dealt with by the Appellaste
Assistant Commissioner of Incomeetax \of the Rarsge to whom the s aid
Circle, Ward or district or part thereof is tranaferrad-
|| .

Where all Circles, Wards and Districts. 5having Headquarters at
a particular place have been assigned to an A;:_;pellato Assistant
Commissioner, he will have jurisdiction in reqhaect of Circle, Wards
and District at there headquarters since aboli;ahed also.

This notification shall tpke effect fmm C 7 (

tmdcr Secretaty.
Central Board of Direct Taxes «
| .

PLANATORY NOTE .
qa.tcﬁe.ﬂﬁ""* R A
The Z.mdmnt has become necessary cwm—upm the re-allignment
and reeallocation of the work amongnst the Appellate Assistant
CommissionersLondagimmnt o Crualbion and a,f..ﬂ:,,u,é:m.. & Rumder.)

{ The sbove note does not form part of the notification but is
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